
No. LXII OF ..1951 

tan Act further to amend the Aligash Muslim University 
Act, 1920. 

[BtJb October, 1951) 

B E it  enacted by Parliament as follows :--: 

1. Short title and commencemeat.-(1) This Act may be celled tb@ 
Bligarh Muslim University (Amendment) Act, 1951. 

(2) 8ections 30 and 31 shall come into force at once, and the r e m a i n i n a  ' 
provisions of t h i ~  Act shall mme into force on such date as the Central X 

Gcvernment may, by notificatjon in the Official Gazette, appoint, and ' 

Merent  dates may be appointed for different provisions. 

2,'~snendment of section 2, Act X b  of f920.--In section 2 of t h ~  
Qligarh Muslim University Act, 1920 (hereinafter refemd to as the principa( 
lot) .- 

(a) in clause (4, for the words "or 'maintained" the words "main. 
tained or recognised" shall be substituted; 

(b) clause (e) shall be omitted. . 

- 6. Omiain af section 9 in Act Xb of 1920.-Section 9 of the principal 
A&,- 1 ' Yq 

> - -  
(i) in clause 3, in eub-clause (b) after the word "institution~~." 

the word "or" shall be inserted and after the said sub-clause ( b )  
eo amended the following sub-clause shall be inserted, namely :- 

"(c) being women, shall have pursued a course of privek . 
study,"; , 

[ii) in sub-clause [4) the words "on approved persons" shall be 
omiktied ; 

(iii) in sub-clause (5) after the word "uliplomas" t,he words "end 
certificates" shall be inserted; 

(iv) in sub-clause (7)- 

(a) the word "any" shall b.e omitted; 

(b) for (he words "and pdsts" the words "and other poste' 
shnll be substituted ; h 
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; (v) in sub-cleuse (8), after the word- "scholarships," the word 
k "studentships," sha,ll be .inserted; 

1. (vi) in sub-olause (9) for the words "for the residence of" the 
words "and Hostols and to recognise plaoes of residence for the" shell 
be ~ubatitutad; 

i 

(vai) in sub-clause (11) after the words "r'esidence and" the words 
"h regulate the" shall be inserted and the word "and" at the end of 
bhe-sub-olause shall be omitted; 

(viii) afker sub-clauee (11) the following eub-clauses shall be 
, inserted, namely : - 

"(11A) to make special arrangements in respect of the ' 

residence, discipline and teaching of women students; 

(11B) to create administrative, ministerial and other neoes 
s q  posts and to make appointments thereto; and"; . 

(b) in sub-olause (la) all &ords after the words "the Universltg 
shall be omitt$d. 

4. Amendment of sectisp 7, Act XL of 1920.-h sectiorl 7 of the 
,I principal Act, for the words and letters "Part A States and Part C 8tatetee 

tho word 'India',' shall bc substituted. 

8. Substitution of new section for section 8 in Act XXJ qf 11820.-For 
seation 8 of the principal Abt, the following section shall be pubstitutetl, 

T - namely : - 

"8. Unive~siby open to all classw, castes and creed's.-The Uni- 
versity shall be open tmo persons of either sex land of whatever race, 
creed, caste, or class, and it shall not be lawful for the University t o  
adopt or impose on any person, any test; whatsoever of religious be- 
lief or profession in older to entitle him to be admitted therein, as a 
teeoher or student, or to hold any office therein, or to graduate thereat, 
0s. to enjoy or exercise any privilege thereof, except in respect oi 
any particular benefaction accepted by the University, where such 
tdst is made a condition thereof by any testamentary or other instru- 
ment creating such benefact~on : 

i 
L P~ovided that nothing in this section shall be deemed to prevent 
F religious inktruction being given in the manner prescribed by the' 

Ordinances to those who have consented io receive it." 
\ 

fi. Omission of section 9 in Act XL of 1920.-Section 9 of the prineipnl 
; Aob shd1 be omitted, 
I.. PI. Substitution of new mctim for ~ c t i o n  11 in Act XL 01 1920.-For 
c wotion 11 of .the principal .Act, the following scction shall be bubstituted. 

namely : -, 

i 
i "11. Teaching in the University.-All recognised teaching for 
b 

thc purpose of University degrees, diploma9 and certificates shall be 
6 w~lducted in the n ~ r n e ' o f  the Universitep and in accordance with the 

Ordiuwnces and shall include lectsure6, seminars, tutorial instructigg ' ' ynd practical work in the laboratory or in t,he field." 
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. Substitution of new seetioli for sectim 12 in Act XL of 1920.-11'01 
on 12 of the principal Act, the following section shall be substituted, . . 

6 

"12. Power  t o  estabLzs72 a ~ ~ d  main ta in  Hiylz. Schools and  otlzet 
i~zstitu&io~zs.--(1) The University 'shall, subject to the Statutes, have 
power to establish and maintain. High Schools within a radius of 
Gfteen iniles from the University Mosque. 

(2) The University may also, with the san'ction of the Visitor and 
' 

subject bo the Statutes and the Ordinsancesl, e s t a b l ~ h  and maintain . 
within the aforementioned limits any other institution whotre objects 
Fall within the powers of .the University as described in section 5." 

ubstitution of new section for section 12A in Act XL sf 1920.-bor 
l2A.of the prirLcipal Act, the iollowing section shall be substituted, 

"12A. P o w e ~  t o  yscoylttse Golle y es and  inst i tut ions .;With the 
approva.1 of the Academic Council and 'the sanction of the Visitox 
and subject to the Statutes a ~ d  the Ordinances, the Umiversiby rna3 
admit Colleges and institutions within fifteen miles of tho University 
!Mosque to such privileges of the University as it thinks fit.'' 

10. Amendment of section 13: Act XL yf 1920.-In section 13 of the 
, 

(a) for the words '7:or.d Rector", wherever they occur, the word 
"Visitor" shall be substituted; 

( h )  for the word "Court", wherever it occurs, the word8 "Exe 
cutisre Council" shall be subetit~ited; 

\ 

(G) in sub-section (2) all the words after the words "with the 
University" shall be omitted and a f k r  the sub-section as so amended 
the following sub-section shall be inserted, namely: - 

"(2~) The Visitor shall in every case give notice b the 
University of his intelitioil to cause an inspection or inquiq $0 

be made, and the Unive~sity shall be entitled to appoint e 
representative who shall have the right to be present and be 
heard at  such inspection or inquiry."; and 

(d) after sub-section (5) the following sub-section shall bo inserted, 
namely : - 1 

"(6) Without prejudice to khe faregoing provisions of t& 
section, the Visitor may, by order in writing, annul an pre- 
ceding of the University which is not in conformity wi$ tbie 
Act, the Statutes or the Ordinances: 

Provided that  before making any such order, he ehell o a  
upon the TJniversity to show cause why such an order ehould no8 
be made, and, if any cause is shown within a reasonable & h e ,  
shall consider the same." 

11. Omission of -section 14 in Act X L  of B2Q.-Seciion X4 of $he 
prinaipal AoC sbdl  be omitked, 

- % 
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12. Substitutioi of new section for section 15 in Act XL of 1920.-For 
section 16 of the principal Act, the following section shall be substituted. 
namely :- * 

"15. Chief Rector and Rectors.--(I) The Governor of the Starr 
of Uttar Pradesh shall be the Chief Rector of the University. 

(2) Such persone as may be appointed in this behalf in ' 
accordance with the Statutes shall be the Rectors of the University. '- 

13: Amendment of section 16. Act XL of 1920.-In section 16 of the 
prinoipa.1 Act, the word "and" at  the end of item (3) shall be omitted, and 
after the said item (3) 'the following tihall be inserted, namely :- 

"(3A) The Pro-Vice-Chancellor, if any; 
(3B) The Treasurer; 
(3C) The Registrar; 

(30) The Deaiis of the Faculties; and". a 

14. ~meedment  of section 19, A C ~  XL of 1920.-For '~ub-section (1) of 
section 19 of the principal Act, the following sub-section shall be substi- 
tuted, namely:- 

"(1) The successors to the Vice-Chancellor holding office at  the 
commence~nent of the Aligarh Musli~n University (Amendment) Aot. 
1951, shall be appointed in the manner provided in the Ftatutes." 

15. Amendment of section 21, Act XL of 1d20.-1n section 21 of the 
principal Act,- 

(a) fur the words ' ' the Pro-Chancellor and the Vice-Chancellor 
the words "and the Pro-Chancellor" shall be substituted; 

(b) the words "and the Ordinances" shall be omitted. 

16. Amendmekt of section 22, Act XL of 1920.-In section *22 of the 
principal Act, the word "and" at  the end of item (3 shag be omitted R D ~  
after the said item (3) the follawingshall be inaerte d , namely:- 

"(3A) The Finance Committee; 

(3B) The Faculties; and". 

17. Amendment of section 228, Act XE of 1920.-In section 23 of the 
'principal Act,- . 

(a) in sub-section ( I ) , - -  

(9 for the words "and the Vice-Chancellor" the words and 
breickets "the Vice-Chancellor and the Pro-Vim-Chancellor 
(if any)" shall be substituted; 

(ii) the p~crviso shall be omitted; 

~ ( b )  in sub-section (2) the words "and direct that neoeesarj 
action be taken by the Executive or Academic Council, as the case, 
rimy be, on any recommendations of $he Lord Rector" shall be 
omitted. 

I 
I 

:: 18. Amendment of section 26, Act XE of 1920.-In section 26 of t he ,  
principal Act, after the word "duties" the yords "pf the Finanm Corn- 

[ mittee and the Faouliier~ and" shall be inslerted. s . 
; 1 

I 

5 

- 

i 
I 



19. Substitution of n6w section for section 27 in Act XL 08 1920.-For 
section 28 of the principal Act, the following sub-sections shall be substi- 
tuted, namely : -- 

"27. Power to  malce 8tatuies.-Subject to the provisions of thle 
A d ,  the Statutes may provide for all or any of the following  matter^, 
namely :- 

(a) the -co&stitution, powers and duties of the authorities o f .  
the University; 

(b) the election and continuance in office of the me~nbers of 
the said authorities, including th'e continuailce in office of the 
first members, and the filling of vacancies of members, and sll 
other matters relative to those authorities for which it may be 
necebsary or desirable to provide-; 

(6)  the appointment, powers and duties of the officers of bhe 
Univer~ity ; 

(a) the ~onatit~ution of a pension or provident fund and the 
establishment of an insurance scheme for the benefit of the &oem 
teachers and other employees of the University; 

(e) the conferment of honorary degrees; 

(f) the institution of fellbwships, scholarships, studentshipn 
exhibitions, medals and priees; 

(g) the withdrawal of degrees, diplomas, certificate8 and obbr 
academic digtinctions ; 

(h) the establishment and abolition of Faculties, B e p d  
ments, Halls, Colleges and other institutions; 

(i) the collditions under which Colleges a;nd izrstitutiona mag 
be admitted to privilege5 of the University and far the withdrawal 
of such privileges ; 

(j) the establishment of High Schools and other institutions 4 
in accordance with the provisions of section 12; and 

(k) all other matters which by this Act are to be ur m g  be 
provided by the Statutes." 

20, Amendment of ~ection 28, Act XE of 19ZO.-For sub-section (2) of 
seation 28 of the principal Act, the following sub-sections shall be substib 

. tlitad, ns,mely:-- 

"(2) The Court may, from time to time, make new or additionel 
Btatutes or may amend or repeal the Statutes in the manna  herein- 
after in this section provided. 

(3) The Executive Council may propose to the Court the draft of 
apy Statute fa be passed by the Court, and such &aft shall be m s l -  
dered by the Court at its next nleeting. 

(4) The Court may approve 'any such draffi aa is referred to in aub- 
raection (3) and pa8s the Statute or reject it or return i b  to the Exeoutive 
Council for reconsideration, either in whole or in part, together . wi& . 
m y  waendments which the Gourt may suggesb: 
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i;. . . . . g5. . . 
6. l'rovided iha t  the Exe,cutive Couiicil +all nd propose. the draft of - '  

O ': 

C .  any Statute or of any- amendment o f ' s  Statute affecting the status, 
6 
i:. , . .. 

. 
powers or constitution of a n y  esistiing authority of 'the University, uhtil . , , 

& .. 
ct  , 

a.uch authority has been giueil a,n opportunity of expressing a:n .opinion 
K? 
g .& 

upo,n the pr~posal,  and any opinioi~ so expressed shall be :n. w?iting and 
-' 

. . shall'be consjdered. by the Court., .' . . . g .. 
g &: , ' ,  

( 6 )  Any member of  the CouG may propoA.. to the Court the draft 

g . . of . m y  Statute and the Court- may reject the proposal 01- refer mioh' 
g .  draft for consideration to theExecutive Council., which ' niey either ' - 
E, 

. reject the proposal ur submit the draft to the Court in suoh form as the 
I!., . . . Executive Council lr~ay approve, and the proyisio.ns of this section: shall 
*5>. 
v. :. 
,.+ 

epply in the case of any draft so submitted as tbey apply in thd.case of 

8: a' draft proposed. to thii Court by th@ Executive Council. 
I $>. (6)l Every new Statute or addition to the-statutes or any amend- F 
9- 

- rnent or repeal of 'n Statute shall require the previous approval of the 
D ; g '  Visitor n7ho may ?&notion, clisallow, or remit  it for Further. consi- 

. . deratio~i." . ' 

re : 
. . 

&.  
5~ 
r; > , ~  . 21. .~ubsti&tioa d nbw sectisn.for sections 29 and 80 in Act X h  oi 
ki, 1820.-For seutimls 29 and- 30 of the principal Act, the following seotio~l 
$;.i shall be substituted, namely :.- , . 
p: 
I.; . 

e. I& 

'"29. Power t o  rna7ce 0rdinarzces.-(1) subject: to the provisions of 
,' . 
g 

, this Act end.fhe Statutes, the 0rd.inances may providp for all or a i~y ' '  
g: . . of the following matters, namely:- 
1; 
6, 

(a) the %dmission of students to the University, and their ep- 
E, gi, rolmenb .as such ; 
g: 
F: 

( b )  the courses c\f study to be laid down for.al1 degrees, diplo-, 
mas and ?ertificates of the University; ' ~ . . 

gi .: 

[:., . . . ' (c) the  award of degrees, diplomas, certificates aod &her 
k: aoad.emic distinctions, the qualifications for the sa.me and the. - ' 
I.. . . 
?.-. . means to be taken relating to the granting and obtaining of the. - j 
gj . . same ; 
$? . .  8 .. 6.:. 

,$ 

g .(d) the fees to be charged for courses of study in the Uni- 14 p. . .  versity for aclmissicn to the examinations, 'degrees and : 
3:.  l; diplomas of the .University; . . 

8% c; (eo the conditiqns of the a.ward of fellowships, sch,olarships, , 

8;: 
5:: studentships, exhibitions, medals and prizes; ' 

. . 

!: (f) the conduct of examinations, including the t,e&s of office 
6.. . 

and manner of appointment and the duties of 'examining bodies.; 
.?, !... . .  examiners and moderators ; 
E .  . . p .+.. 
, 5.. .. 

(g) the rnainten&nce .of discipline a.mong the students,of the-  . 
,: . . University ; 
1. 

LP 
(h) the conditions of residence of the'*stkdent. of t he  Uhiver. 

aity ; . j 
5; 

g - 
$i 

I' (i) the special arrangements, if. any, which may be made for 
P: g the residence, discipline and teaching of woman students and . the .  . . j  

prescribing for them of special courses of. studies ; #,, 
D". 

4 
r. (j) tho giving of religious instruction; . 1 
L,, 
p .  ' . 7 
i . .  .,. . i 
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(k) the emoluments and the terms and conditions 2 seralee 01 
teachers of the University ; 

(1 )  the maii~tenance of High Schools and'other institutions in ' 
accordance with the provisions .of section 12; 

. (m) the supervision and inspection of Colleges and other ini@- 
tutions admitted to the piivileges oP the  TTniversity under section 
12A; and 

t 

(n) all other matters which by this Act or the' Statutes-are to 1 
be or may be provided for by the Ordinances. 

(2) The Ordinances in force imrnedititely before the commence- 
' ment- of t he  Aligerh Muslim University (Amendmeat) Act, 1851, 

. - I  
I 

may be amended, repealed or added to a t  any time by the Exdcutive I 
I 

Council provided t h a t  I 
I 

(i) no Ordinance shall be made a8ecting the condiFi~~as of I 
I 

residence or discipline of students except after consultation with 
the Academic Council; 

(ii) no Ordinance shall be made- 

(a) affecting the admission or enrolmen? of students ar - 
proscribing exaniinations to be recognised ag equivalent to the 
University examinations, or 

( b )  affecfing the coiiditions, mode of appointmen5 Or 
duties of examine& or the conduct or standard of examina- 
tions or any course of study, 

unless a draft of such, Ordinance has been proposed by the Academic 
Council. 

(9) The Executive Council shall not have power to ,amand any M 

draft proposed by the Academic Council under the provisions of sub- 
eeot i~n (2) but may reject the proposal or return the draft t o  the 
Academic Council for reconsideration, either in whole or in part, I 

together with any  amendments which the Executive Council may 
suggest. 

(4) Where the Executive Council has rejected the draft of an 
Ordinanca proposed by the Academic Council, the  Academic Council , 

.may9 appeal to the Central Government and the Central Governmen* 
tnay, b,p order, direct that  t he  proposed Ordinance shtill be laid before 
t-he next r~leet~ing of the Court for its approval and that  pending such 
approval it shall have effect frorn such date as may be specified in the 
mder : 

I'rovideil that  if the Orciinance is not approved by thb Court a t '  
eu:h meeting, it shall ce:lse to have effect. 

(5) Ail Ordinallces made by ihe Executive Council shall be sub- 
mitted, as soon as  may be, to the Visitor' and-  th-e Court, and shall 'be 
considered by the Court a t  its next meeting: and. t h s i  Court shall have 

- power, by a resolution passecl by a majority of not less t,han two-thirds 
of the membe~s  VO~;LI~ ,  to c ~ n c e l  any Ordinance. made b~ the Executive 
Council, and such Ordinance shall, I ~ o m  tba date of such ~.'e,solutiop. 
geage to ,  have effect, 



Aligarh Muslim Univetsity (Amendment) [ACT IZD 

(6) The Visitor may, by order, direc% that the operation of any 
Ordinance shall be suspended until he has had an opportunity of 
exercising his powers of disallowance, and any order of suqpenaion 
under thij sub-section shdl  cease to have effect on the expiration of 
one moilth from the date of such order or on the expiration of fifteen 
days from the date of consideration of the Ordinance by the Court, 
whishever period expires later. 

(7') The Visitor may, a t  any time after an Ordin~noe has been 
oonsidered by the Court, sigliify to the Executive Council his dls- 
allowance of such Ordinance, and from the date of receipt by $he 
Execut i~e  (louncil of intimation of such dissllowasce, such Ordinance 
shall cease to have effect." 

P 
L 

22. Amendment of section 81, Act XL of 1920.-In section 31 of the . 
iz 

principal Act, aftsr sub-section (2), the following sub-section s h d  be 
hserted, na-mely : - \. 

"(3) The Executive Council may direct the amendment, in A I I C ~  
manner as i t  may.specify, of any Regulation made under this eection- 
or the annulment of any such Regulation : 

1 
L Provided thst any authority of the University which is dissatisfied 

with any such direction may apped to the Court, whose decision in 
the matter shdl be final." 

23.  Omission of section 82 fn Act XE of 1920.-Section 32 of- the p~incipal 
Act shall be omitted. 

24. Amendment of section 33, Act XL of 1920.-In section 33 of the 
principal Act,- 

' 

(a) in sub-section ( I ) ,  for the words "the Acadtmic Council h 
such manner as may be preticribed by the Ordinances" the words "the 
Executive Council on the recommendation of the Academic Counci.1" 
shall bs substitiuted; 

( b )  sub.section (2) shdl  be omit.ted; . 
F 

(c) in sub-section (31, for the words "to prepwe" $he worda "and 
I to prepars and publish" shall be substituted and the words "and to 

report, suoh results to the Executive.Counci1 for publication" shell be 
I ~mi t t ed .  . 
i 

25: Amendment of section 85, Act XL of 1920.-In section 35 of t h e  
f principal Act,- 

(a )  in sub-section. ( l ) ,  for the words "auditors appointed by the 
r. 

I 
' Visiting Board" ,the words "the Camptroller and Auditor-General of 

India" shall be substituted ; 

( b )  in sub-section (2), for the words "the Auditors' report shall be 
~lubmitted through the Visiting Board to  the Lord Rector" the words 

' 

"the report of the Coinptroller ~ n d  Auditor-General shall be submitted 
to the Visitor" shall be substituted. 

26. AmendMent of section 36, Act XL of 1920.-In sub-section (2) of , 
sectjon 36 of the principal Act, for the words "Visiting Po8,rd" the w ~ r d  1 

"TTisitor" shall be substitu$d. 



< i  

! .  _ I ,  

y .** 
t' ?> .. ' 

OF 19511 Aligarla Musl im University ( A q s n d m e n t )  
421 

9 

27. Amendment of section 37, Act k~ of 1920.-In section 57 of the 
principal Act,- 

(a) in sub-section ( I ) ,  for the words "provident and pension funds" 
the words "pension or provident fund or provide such insurance 
scheme" shall be substituted; 

(b) in sub-section ( 2 ) ,  for the figures "1897" the figures "1925" 
shall be substituted. 

28. Amendment d section 38, Act XL of 1920.-In section 38 of the 
principal Act,l 

(a) sub-section (1) shall be omitted; 

(b) in sub-section ( g ) ,  6he word "other" shall be omitted and £01 
the words "any office of any authority" the words "any office or in an3 
authority" shall be substituted. 

' 29. Omission 01 section 40 in Act XL of 1920.-Section 40 of the 
principal Act shitll be omitted. 

30. Temporary provision for amendment of Statutes.-The Central 
Government may, by notification in the Official Gazette, lnrtke such 
a&apCa&iilions and modifications in the -6tatuties in force imrnediafely before 
the commencemeut of this Act as, in its opinion, may be necessary or 
expedient to bring the provisions of the Statutes into accord with the  pro. 
visions of the principal Act as amended by this Act: 

PI-ovided that nothing in this section shall be deemed to empower the 
Central eovernment to malre any adsptation or modification of any such . 
Btafute afber the expiratio11 of three months from ths commenc~menjj of 
this Act. 

\ 

31. Transitlorial provisions.-Any officer or authority of the Universit~ . 
exercising uny functiorls under the principal Act, immediately before the 
commencemeut of t-his Act, shall continue to -exercise such funations until 
the corresponding new officer or authority is appointed, elected or constitut- 
ed it) accordance with the provisions of the principal Act as amended by 
this Act or the Stutute~: as adapted or modified under this Act, 




